
JANUARY 24 1980 , 40 

S ATEl'tIENT RE. co TINCENCY 
FU D OF INDIA (AMENDMENT) 

.3 11. 

o TINGENCY FUND OF· INDIA 
AME MENT) BILL* 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
KATARAJ\iAN) : Sir, I beg to move 
for t av to intro uce a Bill further 
to mend the Contingency Fund of 
In i Act 1950 , . 

MR. SPEAKER: The question is: 

"That. leave be granted to in-
reduce a Bill further to amen.d th 

Contingency Fund of India Act, 
1950." 

he Motion u.'as adopted. 

SHR R. VENKATARAMAN: Sir, 
I intrvducet the Bill. 

s r JYOTIRMOY BOSU (Dia-
mo 1d Harbour): Sir I want to make 
a ubmission .... 

R. SP AKE : You cannot make 
a subm·ssion. You can only oppose 
it. Yo d m entioned to me about 
t m No.6. 

R JYOTTRMOY BOSU: My 
submis ion is that .... 

R. SPEAKER: I do not allow it. 

ai e thi 
or dis-

ORDINANCE, 1979 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-

ATARAMAN): Sir, I beg to' lay on 
the Table an xplanatory statement 

Hjndi and English versions) giving 
r C sons for ilnmediate legislation by 
the Contingency Fund of India 
(Amendment) Ordinance, 1979. 

12.32 hrs. 

MA TTERS UNDER RULE 377 
(i) 8aOR'!AGE OF NEPTHA WITH BARAUNI 
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( ii ) PROBLEMS OF INDIANS IN UNITED 
ARAB EMIRATES 

DR. V ASANT KUMAR P ANDIT 
(Rajgarh): Being p rmitted under 
Rule 377 I want to make mention of 
urgent matter of public importance. 

Sir, serious and alarming situa-
tion has 'arisen in U.A.E. where lakhs 
of Indians are resi ing. Ree ntly on 
10-1-1980 the U. .E. Government has 
put a b:ln on chan ing of jobs and 
h ar compe l~d to leave by 1st 

Ma ch, 1980. Th Gulf Indians' WeI-
sociation has ent a urg nt 

'a pea] to t e Prjme Minister to save 
1 em from ein strand d in the 
U. '. If u ent steps are not taken 

- I i n Gove 'nmcn more t an a 

section 2, 

omme d 'on 0 t r ident. 


